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Hon'ble Mr, Justice B.C. 8aksena, Y.L,

Hon'ble M, S. Das Gupta, A

for the decision on this Deltey wee Lhe

common judgment passed in the lseding case Revi

Shanker Malviye and othess Versua union of India and

othera passed on 16.1.1335, in terms of the said ordst’l._ oA

is dismisaed.
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